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1. The writ petition is filed for a direction to the 2nd respondent Corporation to
see that no illegal constructions are permitted at the instance of the 3rd
respondent.

2. A counter affidavit has been filed by the 2nd respondent Corporation.
Paragraphs 'b' and 'c' of the counter affidavit reads as under:-

b. It was under the above circumstances the Corporation had asked the 3rd
respondent to totally demolish and remove the old structure as it was also found
to be dangerous if allowed to remain in the same condition.

c. It is respectfully submitted that the Corporation had not only rejected the
permission sought for renovation but also has not granted any permission for
reconstruction. As a matter of fact the 3rd respondent has not given any
application for reconstruction of a new building in the property. As a matter of
fact no construction and/or renovation activity is being done in the premises.

3. The learned Counsel for the 3rd respondent submitted that the 3rd respondent
has subsequently carried out the construction on the basis of a permit issued by
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the 2nd respondent Corporation. If the petitioner is aggrieved by such
construction, it is for the petitioner to seek appropriate remedies in accordance
with law.

In view of the aforeextracted paragraphs of the counter affidavit filed on behalf
of the 2nd respondent, the writ petition is disposed of.
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